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released by the Major Port Trusts and Dock Labour Boards to the Port & Dock workers,
employees and officers on schedule. The maximum payment per employee at the rate of 20%
will be Rs.6,000/-. This will benefit about 66,000 Port and Dock Workers, employees and
Officers and the financial implications will be about Rs. 40. crores. The expenditure on
account of PLR shall be met by the Major Port Trusts and Dock Labour Boards from their
own resources, without budgetary support from the Government.

ol STAYfd : d e SR © l...("9HT)... Ahuluwaliaji, you see the record, you
see the precedence, how many times...(Interruptions)...

#ff TH.TH. SR (SIRES) : BN H ST d1et (3T 3R MR W 81 T | I§
R FdAG 82...(FFYH)... Ig TAd 91 & |...(FIY)... IJ§ TP <H Teid 91 © |
..(FIF)...

£t IR WA (STR U : 9 UR 84 HIp] (A1 12T I...(FGe™). ..

S STRUTART @ 3MTTh FRIBBA AT, .(FALUH)... AT FRI b Grog
l....(TaET). .

N T, 0. STEqaTfera : I8 TTeid a1 © ... (SFaHH). ..

st SUUEfd : Tord 91 T8N 8 1..(FEYH)... HAT Sff, MY of BRI |
..(FIF)...

Strike by resident Doctor's in AIIMS, New Delhi

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. ANBUMANI
RAMADOSS): Sir, the resident doctors of All India Institute of Medical Sciences (AIIMS),
New Delhi are on strike on the issue of delay in award of degree to the successful students by
the Institute. As per the procedure followed, every year a Convocation of AIIMS is required
to be held sometime in the month of February when the degrees are awarded to the
successful students who must appear in person at the Convocation to receive the degree
unless he is permitted to take the degree in absentia. The degrees shall bear signature of
President, Director, Dean and the Registrar of AIIMS. The Director, AIIMS, however, Sir, has
not organized the Convocation for the last two years. As a special case, considering the
requirement of original degrees for students appearing in USMLE, USA, etc. 54 MBBS
degrees of 2005 were signed by all concerned to be awarded to the students. Similarly for the
year 2006 also 49 MBBS degrees were forwarded by the Director, AIIMS only on 20th August
2007 for my signature as President, AIIMS. These degrees were signed amongst others by
one Dr. Sandeep Aggarwal as Registrar of the Institute. Sir, as per the AIIMS Regulations, the
appointing authority for Registrar is the Governing Body. Sh. V.P. Gupta was appointed by the
competent authority as Registrar in 2002 and he has been functioning since then as
Registrar, AIIMS. His continuance in the post of Registrar was also considered by the
Governing Body in its meeting held in
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January, 2007 and again in May, 2007 and the Governing Body decided that he should continue
to function as Registrar. The degrees forwarded by the institute were, however, signed by
one Dr. Sandeep Aggarwal who is not Registrar, AIIMS appointed by the Governing Body.
I have returned the degrees to the Director, AIIMS for rectifying the mistake at the earliest so
that the degrees to the students who require such degree urgently can be issued
immediately.

You will appreciate, Sir, any degree signed by an unauthorized person will render the
degree illegal and invalid, it is unfortunate that the resident doctors resorted to strike without
appreciating my concern for their future. I have instructed the Director, AIIMS to take necessary
steps to ensure the strike is called off and the patient care services in the Institute are
restored immediately.

My utmost sympathy is with the students who are waiting for award of degrees for more
than two years which is primarily due to delay in holding convocation. I have asked the
Director, AIIMS to convene the convocation within a period of one month so that pending
degrees could be awarded to the students without any further delay.

3 TH.TH. rEaIferdl (IRES) : I8 FIT 7id 8 2....(FIEH)....

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VYALAR RAVI): This is an
important statement. Why can't you allow? This is not fair. ...(Interruptions)...

7t ITHTIRT : ST 93T | 39 93T 1...(Faem ). § Radwe SRI|TE | ...(aeM). ..
H 91t %81 §, § Raave &- @ g, 3117 dfSUl...(@ae™)... Ahluwaliaji, you see the
records, how many times, in this House, the Ministers had, in between a debate, requested the
Chair for making statements, and the House had allowed it. ...(Interruptions)... You see the
records how many times the Ministers had requested, in between a debate, to make statements,
and the House had considered ...(Interruptions)... The Chair has taken the decision, and you
are challenging the decision. ...(Interruptions)... Is it fair? ...(Interruptions)... No; no, is it fair
or not? ...(Interruptions)... No; no, I can't agree with you. ...(Interruptions)... I have given
the permission. ...(Interruptions)... I have given the permission. ...(Interruptions)... You do
whatever you want to do. ...(Interruptions)... Ig &1 dId g2...(3ag™)... 89 PO SEl

PR, § PO el 91 8T § | ...(FagM)... § $O el dicf &8l § |...(ae™)... 379
SIS PR T8 B 1...(FAYM).... T IIR F UG B T & |...(FIIF)... TP &
l....(CTGLT). ... IE 37! 1 781 2 |

...(TAIM)....

Y8 Pl BN T8N & | ...(FAYH).... IE RPIS H T8I SN |...(&EEH)....
Rare ¥ 8 ST ...(SAdYT)...Mr.  Ahluwalia, you please go back to your seat.
...(Interruptions)... Please go back to your seat ...(Interruptions)... I am asking you to go
back to your seat. ..(Interruptions).. You are not cooperating with the Chair.
...(Interruptions)... This is nothing, but politics. ...(Interruptions Rars # =& g |
...(=GYM)... | won’t allow the unparlimentary words to go on record. I won't allow the
unparliamentary words to go on record....(&AY)... BSH &l IAT HSIESECEIC
l...(ELH). . 3T [Egll HAaT
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ﬁ?ﬂ AT © [...(sdYT)... Many a time, you have allowed to make a statements.
...(Interruptions)... I am very sorry, today ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am sorry ...(Interruptions)... I really feel this is not
helping the House to function. It is only to disturb the House ...(Interruptions)... Just
because you have taken a decision; just because one person has taken a decision, you are
challenging the Chair ...(Interruptions)...

SHRI V. NARAYANASAMY (Puducherry): Sir, they are not allowing the Minister
to speak in the House...(Interruptions)... They have no right to say . ..(Interruptions)...
MR. DEPUTY CHAIRMAN: It will not help ...(Interruptions)... No, you said that
...(Interruptions)... 1 agree that you said that ...(Interruptions)... No, what bulldozing
...(Interruptions)... It is not bulldozing ...(Interruptions)... qrfoT ST AT
SISV, . .(FagM ). .. Mg NIELS AT, . .(QEM). ... (Interruptions). Mr.
Narayanasamy...(Interruptions). Because whatever have been said in the Well, it is not
on record...(Interruptions)... TOTTHT \_rﬂ, g A T 31 I® E\;...(EEIE[ETH)...It has not gone
on record ...(Interruptions). So many times, Chair has been challenged
...(Interruptions)... NEEE ?...(G‘JEI’EIF-[)... This is not correct ...(Interruptions). Who has
not taken the confidence of the Opposition? Who is not taking ...(Interruptions)...

SHRI S.S. AHLUWALIA: Why is the Minister in a hurry? Where is the Minister?
Please, call him. Where is the Minister...(Interruptions). He has come and gone away.
There is convention in the House that Members can seek clarifications
..(Interruptions)...

MR. DEPUTY CHAIRMAN: How many times you see that ...(Interruptions)... 1
have quoted the precedent. A number of times, the Chair and the House have agreed
that, in between, a statement by a Minister can be made...(Interruptions)... It is a
practice. Ministers have been requesting and the Chair and the House have unanimously
agreed for a statement in between a number of times. And, for that matter, because I
allowed it, are you challenging it? ..(Interruptions)... Is it bulldozing?
...(Interruptions)...

SHRI S.S. AHLUWALIA: These are the most important statements. One is about
workers; other is about Doctors ...(Interruptions)...

et e g (e USeD) < 31U WRIR W a1l B, (TaEM). ..

ot Syqumafy : T8 9 Gﬁ...(amsm)... Please, read this statement. You don’t
know...(Interruptions)... g S T8l B...(FIIH). .. ?J—Ea’ﬁ—c@_d S T8 2. .(agH)... §
FARMPIIT IS Ho...(FAIF)... =T F Mup! A S@H 99 a1d
H...(FIIH)...

1l TH.T9. EGATeTd : I Slaex & AT & qR ¥ 8...(FGUM)... ThY & HiaS
P IR G...(FAYM)... B9 B8 © AATS BRI...(TIAIM). ..
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MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, you have a right to seek clarifications.
I will allow seeking clarifications...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, the Minister ran away from the House ...
(Interruptions)...

o} STGHTIT : 31757 2T T Bl FIRIB BT TS B, ...(FILH). ..

7} T.T. STEAIerdT : 3ATST | 8] ...(JGELH).... Why not today ?

MR. DEPUTY CHAIRMAN: See, if you want to disturb, you can disturb; if you
want to cooperate, you can cooperate. This is totally ...(Interruptions)... 1 feel very sorry
about the whole episode and it is not correct. I again request the Members to take the
seats...(Interruptions)...

SHRI VIRENDRA BHATTIA (Uttar Pradesh): This is very serious concern relating
to Doctors and this needs a serious debate.

sft Suramafa : SRIU, MU fahat e 39 B1eW H, you tell honestly, how many

times, the Ministers have made a statement in between when the debate is going on. Just
because you have taken a decision that it should be opposed and you are opposing it,
and Chair, within his right, has taken a decision ...(Interruptions)... Which matter is not
serious? ...(Interruptions)...

SHRI VIRENDRA BHATIA: Sir, this is a very important issue relating to a premier
institution, relating to Doctors, teachers ...(Interruptions)...

el 7 R« R, AR A Sl TRE 81 U B L(SaEHH). .

MR. DEPUTY CHAIRMAN: We will allow clarifications on this statement
...(Interruptions)...

SHRI S.S. AHLUWALIA: We had requested the Chair that it could be taken up at
5.30 p.m. so that clarifications could be sought. You have allowed the Minister to dump
the statement and run away.

MR. DEPUTY CHAIRMAN: What are you talking?...(Interruptions). The House
has been disturbed. Nothing will go on record.

SHRI S.S. AHLUWALIA:*
SHRI V. NARAYANASAMY: *
MR. DEPUTY CHAIRMAN: Why are you entering into all this? ...(Interruptions)...

SHRI VAYALAR RAVI: Mr. Deputy Chairman, Sir, I want to make a submission.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing will go on record. ...(Interruptions)... If Mr.
Narayanasamy ...(Interruptions)... Anybody calling anybody a * is not a correct

* Not recorded.
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thing. If Mr. Narayanasamy withdraws it in the interest of the House, I have no objection.
But I cannot ask him because it is not on record. ...(Interruptions)...

SHRI VAYALAR RAVI: With due respect to my old friend, Mr. Ahluwalia, I want to make
a submission. ...(Interruptions)...

SHRI V.NARAYANASAMY: *

MR. DEPUTY CHAIRMAN: It is not correct. Don't use it. ...(Interruptions)...
SHRI VIRENDRA BHATIA: *

MR. DEPUTY CHAIRMAN: Don't use it further. ...(Interruptions)...
SHRIV.NARAYANASAMY: *

SHRIS.S. AHLUWALIA: *

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Nobody needs to be a Marshal
for me. There are Marshals. ...(Interruptions)...

SHRI V.NARAYANASAMY:*
MR. DEPUTY CHAIRMAN: The House is adjourned for fifteen minutes.

The House then adjourned at twelve
minutes past five of the clock.

The House re-assembled at thirty minutes past five of the clock,

THE VICE-CHAIRMAN (SHRI PRASANTA CHATERIJEE) in the Chair
THE VICE-CHAIRMAN: The Minister will make a statement.

H1H, A RIHTEd 3R TeF 431 3§ I F3 T AT BRI 7310 3 97
A (PP gAY : AR, WG B 57 HAT F A g9 99 9 H Al S o 8iR
T AT Ty A1Ed & o H oY, 39 H A Hiv(g I8 o7 | 7 rgulRfa 7 g8f o
PO AYTRIA GAT, T WA BRI 15 HA &b A § YR FGT Bl R I IF R WS
<h PRI § AR IS Y&l BRl § b $ Fa Bl AT I8 WURT &1 8 b g4 foodt 7t
g o T6-faad Y, 1 1 1 i Y, AT 89 7 g9 U AigTaqul Jaser H 6eH
Al T € 3R e & 1eR Wl aER fHa1 8 | S IRURT Bl (1T 9 T Y H 3719
AT AT A1 6 A AT 9 B ofax S I8l [Rufa T g8,8 T
TR HRAT A8 g b S BT Uciard fovar Sg 3iiR it 4t a1y e <3, 39 e &1
e B & fIU H o119 DI ARaTdT <1 § | §AR 9 AT G 918 S8R P 8, IR
% B, 1 981 & B, I aTATERT BT 707 H f59 qrarawor § g9 A1 ghen, & vy
TR U AIABATYUl T8 BRI I8 € AR I8 H A kI8 8 |

* Not recorded.
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27t STHTafT : A |

7l .09, SEaTterd : SUQHIETE HeIgd, 3741 8189 adjoum B & Ugdl Sl
PO e H g, UB GUITISTD AT & [ I & oIy W =h dral § | q8led, Wa
SHfelY 2h Bl § [ 39 Aa BI, TSR 15T FH Bl WRURT I8! & b ofd Wi $Is /3l
Bl TTHE o1 &, S Bl FolRIheh e IBT ST & | JATST Ha H &l Heayul TeHe Bl
J | T UId URTE, T$h URTE iR 5T #3i1 #ff 037R0 97 §RT U a4 & oy
AISIFCfIST 37ars & aR 3 AT | IH TR FHAR FEH & S 0d IR B T FelkIhheg
& Y H g ITEd I | GART U AUl JEl T H STacd B I8 d Ha e o |
S STy Bl fUod b aul d SRl 7€ frer <& o | g9R fagr sraex srgafn
ST S 71 9 R H U IR (hTe iR S & fofv Weede faam | 39 R § Y o
ST ATed o 3R EAR H1EIH | ART <9 ST a8l § 6 0w § RIT 81 R@T & | AT
AT e AT T qrg @t fRATT = Rith 8 AT AT Tl © 1 J 8 eI 913 5 991 ad
et of 3R I8 AT &1 9TY | Fifh I8 =4l 14 IRRG A Fefl 37 T2l &, 99 & 91 39
il Bl of o ST | IS 3l WeHe & HUR B diel FoIfhdh 3T & IIIHR o
dfaa = fpar Sy oIk S 9e9 & A1eud A <9 $i dfad 7 foar Sy | 99 3o+ &1 7)1
PET A1, TR 9 4 S ferchall A1 Sl T8 Ga 4 U1 g3, 99 & forg § gl § | Ty 81
BT 12T | 931 $9 We § B PRl 20 ¥ 81 Y, fhg A)1 g9R A9y o I 7
St R a1 & we © 6 o wial &t Rk ga &) s few e fe e
FafaR & | Fe I ST T8 3R BIS B I8! 8idT & | e & fhdt Jaret &1 S
S & 99 ¥ ST & | It MR Y% AT WeHe § 9T 3R Tl ST &1 dheed &l
YTl 81 § | 39 i B (de BT © Al Fa DI I BRI MR & bl
PRI Ih AR ST DI I BRIFT 81 39 Bl &9 2 | § FHei g b gar 4 731 Helad
T §99 T 9Tl BT |

SHRI V. NARAYANASAMY : Sir, before the House was adjourned, I regret for what has
happened. But, I would like to submit something about the procedure and everything that we
have been discussing. The institution of the Chair and its dignity are to be upheld by the
hon. Members. That is very important and in this House, I have been seeing that the
authority of the Chair has to be not only upheld but has also to be kept in highest esteem by
the hon. Members. But, I am pained to say that it is not being observed by some Members
of this House. Therefore, Sir, today. I would like to submit in this august House, with
authority that unless and until we maintain the dignity and decorum of the Chair, we will not
be able to follow the system. Whatever happened and the kind of feeling which the hon. Deputy
Chairman had, we all feel sorry for that. Not only that; we all apologise to you for what had
happened. You should forget it and come back and take the Chair.

it Farm A (T ) @ TR, PR IR B | LLL(@EuE)... W), S
1 garT, I8 iUl 8, 39 a1 &l 7 SR AR H31 HElGI TR Bl OB A fpa
3R fuer @t TR® & W) I 919 NS fF ITH! WS 2 6 39 T o1 919 7 81 | I8 T
SABID AT [ IH FHY §H o H el U, oAl A1 g
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H T S T i UR 3T, I8 W9 H 59 Ha Bl FIIGT 3R 57 Aaq Bl YRUR] Pl Blg Gdl
TE) AT ® | IR AT STFUTAT Sft BT ARG e ot § 3R S9h SToldTd IR dlc
M &, AT S ATBT B 7T B, B 3P ATETH F MU B DI I Hl $9 ATG! BT A Bl
TR H WHR B 3R 319 TR IR 31TV, AT(PH IE AT Sl © el &7 H Ao &1 oY |

T AT S : WX, AR 8184 097 aredm 2 |

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERIJEE): The entire House has
expressed regret and we all agree that the dignity of the House Shold be maintained by
all of us. So, on your behalf, I will go and ask the hon. Deputy Chairman to preside the
Chair. The Short Duration Discussion will continue. Shri Chandra Sekar Reddy will
speak.

[MR. DEPUTY CHAIRMAN in the Chair]

MR. DEPUTY CHAIRMAN:.Now, I would like to take the sense of the House
regarding clarifications because six or seven hon. Members are still remaining all
thisdiscussion which is pending for a very long time. If you want the clarifications
nowitself, the Ministers are present or we can take it up tomorrow. I would like to takethe
sense of the House.

S GO TR (A8 U<%0) @ W), R s o gfadn &, d &d 319 I)
FRIH R o of 311R ATl Fofs WX Fai H I < |

SHRI T.R. BAALU: Sir, we are not inconvenienced. We are very much here.
Knowing fully our responsibility, we came back. We have got lot of work in the other
House also.

MR. DEPUTY CHAIRMAN: That is not the point.
SHRIMATI SUSHMA SWARALIJ: Will we take it up tomorrow?

SHRI T.R. BAALU: Sir, tomorrow, I have to attend the SAARC conference. I will
not be available. I am sorry. ...(Interruptions)...

#t P TEN W, PR R A& S99 FeAad 8, dl R iR o 59w
FRITB BRI b fTY T BR o ... (FAYH). .. U8l W1 B IR QAT G & |

SRl GO @RI : 2o AFRER &1 & < 8, A1 ddl god ffRex a1 a8l g
Bl...(agm)....

MR. DEPUTY CHAIRMAN : You have other business also. That is the point.

Y R T : et TR HAT S Y S TS H SR I...(SFGHTH)....

ST GIAT @RI : @R H3] Sl DI I & H ST &, Al <ol SY | Sh] Hel
AN WA 4 39 8, Bl 89 S99 I8 ol |....(FaeH). ..

2} ITFHTIRT : B, Bl IO I |....(FAIM)....
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£} R AN 2 IR, AL W1 I8 8 L (aEE). .

SHRI T.R. BAALU: Sir, I am sorry. Tomorrow, I won't be available throughout the
day.

MR. DEPUTY CHAIRMAN: The time for seeking clarifications can be fixed on
some other day.

2} IR TN < g8 ) 3R T R of 1. (=aem)....
MR. DEPUTY CHAIRMAN: Now, Shri Ravula Chandra Sekar Reddy.

SHORT DURATION DISCUSSION (CONTD)

On Heavy floods in various parts of the country and
relief measures undertaken by the Government

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Thank you, Sir. at
last, we could come back to the normal business. The request for having a debate on
floods is pending for a long time. The debate was initiated by Kalraj Mishraji. We are
experiencing floods every year. In some part or the other, we are experiencing floods.
Since many Members have spoken about their experiences regarding the floods in
various States, I will confine myself to the problems being faced by my own State,
Andhra Pradesh.

Sir, during the recent floods, about ten lakh people are affected in my own State,
Andhra Pradesh. Sir, 65 persons died in the aggravated flood situation in the State; 14
districts were badly affected; out of them, Kurnool is the worst affected, Sir. Kurnool
District in the Rayalaseema area is the worst affected. Apart from Kurnool, East
Godavari and West Godavari, Guntur, Prakasam, my own District Mehboob Nagar and
Krishna are badly affected by virtue of these unprecedented floods in my State. Sir,
about 48,000 cattle were lost, and 13,450 house are fully damaged. According to my
information, about 1,87,000 houses are partially damaged by virtue of these floods. We
are experiencing cyclones, floods and tsunami, and it has become a regular affair. We
are losing a lot of crops and a huge national wealth. Sir, I would request the hon.
Minister, apart from concentrating on long-term measures, to concentrate on the
temporary measures also.

Sir, this interlinking of rivers, according to me, is most essential. The work started
by Mr. Suresh Prabhu as Chairman of that organisation is incomplete. That has to be
completed. On most of the occasions, farmers are the worst affected people by virtue of
these floods, and whenever there is a calamity, we will be sending a Central team to the
State. Sir, it is not- that just the visit of the Central team is delayed, but their submission
of report is delayed too, and nobody knows what ultimately happens to the report. I
would request the hon. Minister to also revive the guidelines of NCCF (National
Calamity and Contingency Fund). The guidelines should be revised. Though there is a
partial revision of these guidelines, I would request the Minister to modify these
guidelines according to the present needs.

Sir, sea-erosion is another big problem. In my State, places like Kakinada and Vizag
are badly affected by virtue of these sea-erosions, silting of rivers and erosion of
seabeds. As the riverbeds are filled with sand, there are instances when the



